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INTRODUCTION

I, Haroon Yusuf, Chairman of the Committee on Public Accounts being
authorised by the Committee to present this report on its behalf do present this report
relating to the examination of paras 5.1 relating to Mid-Day Meal of the Education
Department of MCD, in the C & AG’s Report for year ending March ‘1998.

The para was considered by the Committee on its sitting held on 12.11.1998,
28.09.2000 and 06.06.2001 with the Departmental Representatives. The matter was
finally discussed on 21.06.2001and this report adopted.

The Committee wishes to place on record its appreciation for the help and
advice given by the AG (Audit), Delhi and the Principal Secretary (Finance) in
examining the paras and the assistance and cooperation rendered by the officers and
staff of the Legislative Assembly Secretariat in the timely preparation of this Report.
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Haroon Yusuf
Chairman
Committee on Public Accounts

Delhi Legislative Assembly

Delhi
Date : 21.06.2001
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REPORT OF THE PUBLIC ACCOUNTS COMMITTEE

The House, having voted large sums of the taxpayers money, does in the interest of
the taxpayers, expect in due course a detailed account as to how the money have
been spent. It must satisfy itself that the money so voted are directed for the intended
purposes and were spent prudently and economically. - The Comptroller and Auditor
General examines the yearly accounts of the Government and after scrutiny, certifies
the accounts, subject to such reservations he chooses to make and submits his report
which is caused to be laid in the House. It is difficult, not impossible, for the House to
examine the complete detailed account as the subject is of complex and technical
nature and further, it cannot spare the time required for examination. The public
Accounts Committee, therefore, is entrusted with detailed examination of these

accounts.

COMPOSITION AND FUNCTIONS

The Committee on Public Accounts consists of seven members who are elected by
the House every year from amongst its members according to the principle of
proportional representation by means of single transferable vote. The Committee
examines the Appropriation Accounts for the Govt. of NCT of Delhi on the basis of the
report of the Comptroller and Auditor General of India. The Committee has to satisfy
itself that the money shown in the accounts as have been disbursed were legally
available for, and applicable to the service and purpose to which they have been
applied or charged, that the expenditure conforms to the authority which govemns it;
and that every re-appropriation has been made in accordance with the provisions
made in this behalf under the rules framed by the competent authority.

The detailed functions of the Committee have been outlined in Rule 193 of the
Rules of Procedure and Conduct of Business of Delhi Legislative Assembly and are
as under ;-

i) In scrutinising the appropriation accounts of the Capital and the reports of the
Comptroller & Auditor-General of India thereon, it shall be the duty of the
Committee on Public Accounts to satisfy itself :

a. that the money shown in the accounts as having been disbursed were
legally available for and applicable to the service or purpose to which
they have been applied or charged;

b. that the expenditure conforms to the authority which govems it; and

e that every re-appropriation has been made in accordance with such
rules as may be prescribed by the competent authority.

d. when the Committee meets to.consider the report of the Comptrolier &
Auditor General, the Auditor-General, or Secretary (Finance) may with a
view to solely assist the Committee seek clarifications from a witness on
a point which in their opinion has not been clearer to the Committee.
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It shall also be the duty of the Committee on Public Accounts :

a.

to examine the statement of accounts showing the income and
expenditure of State trading and manufacturing schemes together with
the balance sheets, and statements of profit and loss accounts which the
Lt. Governor may have required to be prepared or are prepared under
the provisions of the statutory rules regulating the finances of a particular
State trading concern or project and the report of the Comptroller &
Auditor General thereon,

to examine the statement of accounts showing the income and
expenditure of autonomous and semi-autonomous bodies the audit of
which may be conducted by the Comptroller and Auditor-General of
India either under the directions of the Lt. Governor or by a statue; and

to consider the report of the Comptroller and Auditor-General in cases
where the Lt.Governor may have required him to conduct and audit of
any receipts or to examine the accounts of stores and stock.




MUNICIPAL CORPORATION OF DELHI(EDUCATION DEPARTMENT)-

MID-DAY MEAL SCHEME:
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Mid-day Meal programme is a part of the ‘Minimum Needs Programme” of the

Government of NCT of Delhi. Under this programme, nutritious meal was to be
provided for 200 days in a year to primary school students. Up to December 1997
meal valuing Rs.One per student per day was to be provided which was later
enhanced to Rs.Two. The stated objectives of the scheme were to:

i)
i)
ii)

Supplement the nutrition deficiency and provide incentive to children to
come to school '

Prevent children from purchasing unhygienic food from hawkers during
recess time and

ensure reduction in the number of absentees and dropouts.

The Scheme was initially started in the MCD schools in 1984. The Expenditure

is partly borne by the Department of Social Welfare, Government of Delhi and the
MCD. From August 1995, Government of India had introduced the ‘National
Programme for Nutrition support to Primary Education, (NP-NSPE)’ in which the
states/union territories are being issued free wheat/rice for providing hot meals or
food grains to the students.

The C & AG’s Report for the year ending March 1998 pointed out the following

deficiencies:

L ]

Physical targets of the scheme were not achieved. Mid-day meal was provided
to the extent of 58 per cent of the target, and the quantity supplied was short.

There was no assurance of meals to the students, as during the period under
review, the meals were actually issued on an average only on 116 of the 221
school days in an academic year. The minimum and maximum number of days
on which meals were issued to students of individual schools varied between
34 and 200.

The scheme could neither prevent children from purchasing unhygienic food
from hawkers nor reduce the number of dropouts, thereby failing in two of its
primary objectives.

From August 1995, MCD was also implementing National Programme for
Nutrition Support to Primary Education, a programme supported by
Government of India, to provide hot cooked meals to students, but it failed in
achieving its objectives besides causing an extra expenditure of Rs.7.59 crore.

During 1993-94 to 1997-98, MCD utilised only Rs.33.57 crore out of Rs.45.65
crore provided for the scheme.



e Procurement of items at higher rates resulted in excess payment of Rs.20.84
lakhs to suppliers.

e Items worth Rs.2.04 crore were purchased without sanction of the competent
authority . Rs. 46.11 lakh was spent during 1995-96 to 1997-98 on proposes
other than those covered under the scheme.

The paras were initially taken up by the Committee of 1998-99, then by the
Committee of 1999-2000 and finally by the present Committee.

PARA 5.1.4 PHYSICAL TARGETS AND ACHIEVEMENTS: The annual targets
for coverage of students under the scheme during 1993-94 to 1997-98 were as

under:

YEAR NO. OF
STUDENTS
1993-94 3.25 lakhs
1994-95 3.25 lakhs
1995-96 6.5 lakhs
1996-97 {1 8.2 lakhs
1997-98 8.5 lakhs

Upto 1994-95 the scheme was restricted to schools situated in JJ colonies,
resettlement colonies, areas predominantly inhabited by the weaker sections of the
society and where the percentage of SC/ST students was 50 % or more. From
1995-96 the scheme has now been extended to all MCD schools.

The Department had not maintained any records for monitoring actual
achievement of the above targets. However, in test check conducted by the C &
AG it was noticed that on an average the issue of mid-day meal to the students in
an academic year ranged between 94 and 135 days that is about 58% of the target
of 200 days in a year.

The Department’s reply to this para was not found to be satisfactory. The
Department claimed that as the C&AG had conducted only a test check therefore,
they could not be generalised for all its schools. Moreover it stated that the audit
report had not taken into account the number of dropouts/absentee students while
calculating the number of days on which MDMs were served.

The Committee pointed out to the Department that it was not practical for any
inspection team to look into each and every school, random sampling was the
usual method adopted in such cases. Moreover the Department had not
maintained proper records of each school and therefore there was no basis on
which the figures of the C&AG's report could be challenged.

As regards the Department’s claim that number of dropouts/absentees had not
been taken into account while calculating the number of days the MDMs were
served,the Committee sought to know how these two issues were related. The
Department had no satisfactory reply. Instead, the Committee, observed if the
number of dropouts/absentees were also taken into account, the Department's
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case further weakens as the number of students actually served MDMs would also
be reduced.

PARA 5.1.6(b) Diversion of funds: MCD spent Rs.40.18 Lakhs on purchase of

vehicles during 1997-98 which was not covered under the Scheme. The
Department’'s claim that these vehicles were being utilised by the officers to
monitor the implementation of the Programme was found to be incorrect by the
Committee. With a view to unearth the factual position, the Committee called for
the log-books of these vehicles and on scrutiny the following shortcomings were

noticed:

i) The vehicles were usually deployed for conveyance of the Officers from their
residences to various places
ii) The inspection report of the various AEOs did not tally with the places mentioned

in the log book.
iii) Entries in the log books were found to be made as an after thought ana' not on day

to day basis. i
iv) Discrepancies were found in the distances shown in the log book vis-3-vis the

areas reported to have been covered by the vehicles.

In the meeting held on 6th June, 2000 the Commissioner(MCD) admitted that these
irregularities had been noticed by the Department and the matter had been referred Vo the
Vigilance Department.

The Committee expressed its concern over the fact that the scheme which was meant
for the poor children was not being implemented properly. Funds for the scheme we're
being diverted for other purposes at the cost of the needy children. The Committe'e
directed that the Department should ensure proper implementation of the scheme and se:
to it that guidelines of the Government of India in this regard were meticulously followed.

PARA 5.1.7 NATIONAL PROGRAMME FOR NUTRITION SUPPORT TO
PRIMARY EDUCATION: From August 1995 MCD was also implementing the NP-
NSPE a programme supported by the Government of India, to provide hot cooked
meals to students. Local Bodies already implementing Mid-day Meal schemes
were also eligible for such scheme. It was expected that the savings due to the
implementation of this Programme be utilised for other elementary education
programmes. Under this Programme, wheat/rice was to be issued free of cost from
the Food Corporation of India godown to the implementing agency, i.e. MCD in this
case. Besides the Union Government was to reimburse transport and handling
costs from the godown to the school. Labour charges for cooking and construction
cost of kitchen sheds were also to be met out of funds provided under Nehru
Rojgar Yojana. Thus the entire cost of food was to be borne by the Government of
India. The local body was required to develop institutional arrangements for
providing cooked/pre-cooked food within a period of two years from the date of
commencement of the programme i.e. August 1995. It was again emphasised in
June 1996 that, cooked hot meals should be served to children.

Till date there appears to have been no concrete steps taken by the
Department to make use of this Programme in its true spirit. The Department
continues to supply Fruity Breads and Biscuits to the students. The Department’s



reply was that as per the instructions issued by the Government of India, the
implementing agency had the flexibility to decide the type of food to be provided.
But in fact, this flexibility had been given to the local bodies only as an interim
measure, pending the time required by them to develop institutional arrangements.

The Department cited the lack of infrastructure and the huge administrative
costs/expenses likely to be incurred in the event of providing hot cooked meals.
Actually this aspect had already been foreseen by the Union Government and that
is the reason that they had agreed to bear the expense under the Nehru Rojgar
Yojana. Moreover, during the period 1993-94 to 1997-98 the MCD had failed to
utilise funds to the tune of Rs.1207.91 Lakhs. .

LOOPHOLES IN THE AGREEMENT WITH THE MODERN FOOD INDUSTRIES:

As per the agreement entered with the Modern Food Industries(India) Limited,
the Company was allowed to lift free wheat from the FCI. For every 1.02 Kg of
wheat the Company was to supply one loaf of 800gms fruity/milky bread at a
reduced rate of Rs.3.10 per loaf.

The C& AG's report had pointed out that, had the supplier purchased the wheat
of similar quantity from FCI they would have paid Rs.13.83 crores , whereas under this
arrangement MCD got reduction of only Rs.6.24 crores against the cost of 201.39 Lakh
loaves of bread. Thus the Company had been extended an benefit of Rs. 7.59 crore at
the cost of the budget of the Government of Delhi.

Moreover, as per the agreement, the supplier was eligible to lift 20550 tonnes of wheat
whereas, actually it had been allowed to lift 21338 tonnes.

Commissioner(MCD) admitted that there was lacunae in the agreement as a result of
which the supplier had benefited more than the Department.

LOSS DUE TO PAYING HIGHER RATES WITHIN THE CONTRACT PERIOD:

Scrutiny of records of the MCD, as per the C& AG's report, had revealed that MCD
had purchased Fruity Bread, High Protein Biscuits and RTE(Ready to Eat) items at higher
rates although these items were procured within the validity period of contracts, thus
causing a loss of Rs. 20.84 lakhs to the Government

The MCD Commissioner replied that the Department had to pay higher rates due to a
lacuna in the rate contract wherein the quantity to be purchased in a given period was
fixed and any order over and above the quantity specified was to be purchased at the
market rate. Provision had not been made for any variation clause in the contract.

The Committee was not satisfied with the reply because as per the agreement with the
various suppliers there was no mention of quantity or amount to be purchased in a given
period. The Committee directed that responsibility of the officer concemed should be fixed.
The Commissioner (MCD) assured that he would look into the matter and do the needful.
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PARA 5.1.8 DEFICIENT MONITORING MECHANISM:

Perishable items like fruity bread, milk bread, buns etc. are being directly supplied
to the schools by the suppliers. Headmasters of the schools have been entrusted with
the responsibility of taking the delivery and ensuring the quality and quantity of the
food supplied. Scrutiny of the purchases, by the C & AG revealed that no delivery
schedules of the items were found on record and no intimation regarding supply was
sent to zones/schools, thus there was no feed back from the zones/schools regarding
actual supply of items and their issue to the children.

Moreover, it was noticed that none of the Senior Officers of the Departments
inspected the schools and there appeared to be no effective control or monitoring of
the functioning of the scheme.

RECOMMENDATIONS OF THE COMMITTEE

The Committee had deliberated on the paras relating to the implementation of
the Mid-day Meal Scheme over a considerable period of time. The Department was given
ample opportunity to present its side of facts. However, the Department failed to justify the
irregularities pointed out in the report of the C & AG. The Committee wishes to put its
concern on record over the poor manner of implementation of this noble scheme which
was meant to benefit the poor and needy children of our Schools.

With a view to ensure proper implementation of this Scheme, the Committee makes
the following recommendations:

1. Monitoring of the implementation of the programme should be improved. It was
observed that senior officers seldom visited the schools to check the quality/quantity of
the foods served. The Committee recommends that the Department should chalk out a
programme for Senior Officer's of the Department in such a manner that each and
every school is inspected at least once in a month by these officers. The
Commissioner should personally monitor these reports and undertake surprise visits to
schools showing poor implementation.

2. The Department has not taken any worthwhile steps to implement the policy of the
Govemment of India to serve hot cooked meals to the children. The excuse of the
Department of lack of infrastructure and huge administrative costs etc.., are not
acceptable as the Union Government has agreed to bear/reimburse most of the costs
such as transport and handling, labour costs for cooking and construction of Kitchens.
As regarding lack of funds, the Department should be aware that during the period
1993-94 to 1997-98 it had left unspent an amount of Rs. 1207.91 Lakh. The
Committee recommends that the Department should immediately take action to ensure
that the children are served hot cooked meals such as Milk, cooked dalia(Porridge)
and butter Khichri as recommended by the Department of Social Welfare. The
Govemment may be approached for any additional funds necessary and till then it
should commence the exercise in a phased manner in selected schools. The
Department may also probe the feasibility of common kitchens in Zones from where

the meals can be packed and sent to the schools, to overcome the lack of sufficient
and suitable space in the schools.

3. The Committee feels that the Headmasters of the schools should not be entrusted

with the responsibility of checking the quality of the meals as is the prevalent practice.
Experts, Dieticians, PFA Officers etc., should be engaged to undertake frequent
inspections of the schools. The manufacturing units of the suppliers should also be



inspected. Reports in this regard should be consolidated and monitored by the
Commissioner himself.

- The agreement with the Modem Food Industries (India) Limited if still prevailing, for

providing fruity/milky bread loaves in exchange of free wheat should be reviewed and
renegotiated to ensure that the State gets its due. As it appears that the said Company
has lifted more wheat than it was eligible to, adequate compensation should be
recovered from it.

. The Department has made excess payment to the private suppliers of Fruity Bread,

High Protein Biscuits and Ready to Eat items. These items were purchased at a higher
rate during the validity period of the contract itself, thereby causing a loss of Rs.20.84
Lakhs. This Committee recommends strict disciplinary action against the
Officers/officials responsible for these losses.

. The Funds meant for the Mid-day Meal Scheme was diverted towards purchase of

vehicles on the pretext that the vehicles were to be used for strengthening the
supervision of administrative infrastructure for this Scheme. This claim was found to be

- incorrect by the Committee and the MCD Commissioner has assured Vigilance inquiry

in this regard. This Committee expresses its displeasure over the attempt on the part
of the Department to mislead it and recommends action against all the guilty officers.

Action taken report on the directions and recommendations of the Committee be
submitted within three months of the adoption of the Report by the House.




